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mmtmou OF ANSWER TO
UNSTARRED QUESTION No. 3913
DATED 10-12-1974 RE: BASIS FOR
NT OF PETROL PUMPS

T0 STATES,

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS '(SHRI C. P. MAJHD):
While laying on the Table of the
House the reply to the Lok Sabha
Unstarred Question No. 3812 on
10th December, 1974, I had, inter
olia given in the tabular statement
in reply to parts (3) and (b) of the
Question the fgures against UP,
Delii and Haryana in respect of
Burmah-Shell during the year 1978
as nil, 8 and nil respectively, These
figures were erroneously furnished
by M/s. Burmah-Shell Oil Storage &
Distributing Co. of India Ltd. Later
on when & copy of the reply was
sent to the Company, the company
have furnished the figures for UP,
Delhi and Haryana as 7, nil and 1
respectively. The total No. of retail
outlets of Burmah-Shell during 1978
remain unchanged

2. To the extent Indicated above, I
crave the indulgence of the House
to correct the reply previously
given. I wish to add that the incor-
rect information earlier given was
dug to its having been furnished
Murriedly by the company. The
Company has expressed its regret
for the error.

13 hrs.
RE: ADJOURNMENT MOTION
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Motion

' challengihg the validity of the
amendment of the Representstion
of the People Act before the Alla-
habad High Court, which involves
the Prime Minister and which s
already related to the election
petition now being argued in that
court and gross impropriety corm-
mitted by the Central Government
in permitting this to happen”
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This is not a fit case for an ad-

Journment motion.
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Before the High

Court he has criticised a judgment of
the Supreme Court. He has talked
of 'the judges..” (Interriptionsy

MR. SPEAKER: 1 dm nit cilifag
him, I hava-hot given my’ consent
to the adjournmeny motion,
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SHRI- SHYAMANANBAN MISHRA
Begusarel) s Sir, I rise on a point
1. order.

NMR. SPEAKER:' Not on this.

~SHRI SHYAMANANDAN MISHRA.:

When wn amendmant bas been pass-
ed by this House, whether that
amendment could be argued by the
Attorney-Qeneral of India in a men-
ner to give benefit to a particular
dndividual Is a pertinent point.

MR, SPEAKER: Legal points can-
not come in an adjournment motion.

-SHRI MADHU .LIMAYE: This hus
come out of the writ petition.

MR. SPEAKER: No, I am not
allowing ft. Neitier am I allowing
any point of order on it,

SHRI SHYAMANANDAN MISHRA:
The Attorney-General is paid out of
the <Consolidated Fund of Indla.
Bow ean be be allowed to do this?

MR. SPEAKFER: The Attorney-
General Kas so many Punctions. How
can thiz come ws an adjournment
motion? I am very clear that this
{s f1%: a matter for ap adjournment
motion, There is no question of an
adjournment motion.

(Interruptions)

MR. SFEARKER: No question of my
spprowing at 81l T g6 By the rules.

Unterruffonsy

YMRLHSPERARER: ! T have not adind
sou.  I'imveinot fRowed mybadyte
mspenk on it. I hawe not: allowed it

(Interruptions)
MR.. SPEAKER:. I am-wveary clear

about it, It cannot come in the shape
of an adjournment motion,

(Interruptions)

MR. SPEAKER: Ydu cannovt bring
ft through an adjourmment wmotion,
“How can you bring in interpreiation
of un article or a question of ltegal
opinion under an adjournmem
‘motion?

(Interrupbions)

MR. SPEAKER: 1 have given my
ruling on the adjournment motion,
that it cannot come in the shape of
an adjournment wotion.

(Inferruptions)

‘MR, SPEAKER: There is no ques-
tion of my ruling en it. I am cen-
cerned with the motion, whether it
can gomé in the formy of an adjourn-
ment motion. I bave mid it is wot
an adjournment motion,

(Interruptionsy

MR SPEAKER: No, I am not pre-
paréd. I have seen everyiling.

ot ay fnd  weaw wFNaT,. .

MR. SPEAKER: I am not allow-
ing 1t

(Interruptions)

SHRI JYOTIRMOY BOSU: 1I.
a notice of adjournment motion
garding five naomlite detenws -in
Howrah

veeene

sont
Te-

(Interruptions)

MR. SPEAKER: Law gnd Order si-
tuation iy & matter of ‘the Stute sub~

Ject; 1t 4s not a mmatter concerning this
hotwe.



